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Petitioner/ Applicant Company.
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Under section 252 ofthe Companies Act. 2013
In the matter of

M/s. RRP Corporation Private Limited,
I'' Floor, Narsinh Centre, 1206/298, Above HDFC
Bank, Off Apte Road, Shivaji Nagar, Pune -
4l1004.

...Petitioner /Applicant Company

Registrar of Companies, Pune

Respondent

Per: Bhaskara Pannlo Mohan, Member (J)

l^^

ORDER

This present petition/application has been filed under Section 252 of the Companies Act,
201.3 (hereinafter as Act) by',M/s. RRp Corporation private Limited. (heieinafter as
Petitioner company) through its Shareholders Mr. Ambarish Balkishna Darak and Mrs.
Apama Amtarish Darak pralng for restoring its name in the Register mainlained by the
Registrar ofCompanies, Pune (hereinafter as ROC).

]lg fg119n9J Comnany was incorporated with the ROC, pune on 24,h May, 2013; having
CIN : U74 l.l0PN20l 3pTCl 47546.

The Cornpany is involved in legal, accounting, book_keeping and auditing activities; tax
consultancy: market research and public opinion polting;'buain"r, unO management
consullancy.

The name oflhe ?etitioner Company was sEuck off from the Register on account of thereasons that, the Company is not carrying on any business ana tt a't tt e." *ar ro Uurin"s,operation for a period oflast two financial years and have not ,ua. ury uppfi"ution *itf,nsuch period for obtaining the status of Dormant Corp_y ,nJ., i'i#ir tr,. e.t. rl"
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ROC has published a public notice for Striking off and Dissolution ofCompany i.e. STK
- 7 dated 22"d July, 2017.

Subnriss ions fronr the Petitioners:

Suhmiss from the Resoon dent, RoC:
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5. The Learned Representative for the Petitioner Company submits that, the petitioner
Company is a running Company and has assets as well as corresponding liabitities
including the statutory dues. Further, the Company has not made any application for
obtaining the status of Dormant Company under S. 455 of the Act. Further that, the
Petitioner Company had never in the past, on its own, moved any application for Strike
offunder S. 248 (2) ofthe Companies Acr,20l3.

6 It is further submitted that, there was no malafide intention or ulterior motive on the part
of Company behind delay in filing of financial statement. Funher there was no intention
ofCompany to defraud its creditors, shareholders. directors or other govemment agencies
by delaying the filings. The delay was purely unintentional and inadvertenr.

The Leamed Representative for the Petitioner Company further submitted that, the
Petitioner Company nou, has all the remaining documents ready and prepared and is
u illing to file the sarne before the ROC. if so pennitted. Funher the petitioner Company
is willing to file any other necessary document which are required by the ROC.
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9. lt is also submitted that, the petitioner Company has not filed the Annual Retums and
Balance Sheets with the ROC for the F. y. 2014-2015 and 2015-2016. And as the Annual
Retums were not filed for the said period, the Roc came to conclusion that. the petitioner
Company has ceased to its business. And consequentially the name has been struck_off
frorn the Register of ROC.

10. However, it is funher submitted in the said report that the RoC has no objection to restore
the name ofthe Petitioner Company, if the petitioner Company is willing to comply with
the provisions ofthe Act, subject to imposition ofCost.

Findines:

The ROC has forwarded its report dated 11.01.201g bearing no.
ROCP/Uls252/2018156110219, 10220 stating therein that, the ROC has issued the notice
in Form STK - I to the Petitioner Company on the ground that, the Company is not
carrying on any business and that there was no business operation for a period of last two
financial years and have not made any application within such period for obtaining the
status ofDormant Company under S. 455 ofthe Act. But there is no reply to the said notice
frorn the side of the Petition Company. Hence, consequentiatty ttri nOC has issued
public notice i.e. STK - 7 dated t 1.07.2017 intimating that the name ofCompany is been
struck-off from the Register of ROC.

That. the facls and circumstances ofthe case have enlightened that the relevant documents
which a_re to be filed, are ready with the Company ani the Company is willing to file the
same- if so pennitted. Further that, the accounts of the petitionei Company were audited
and the audited accounts have been approved within prescribed time. Firther ttrat. it is not
a case.that the Company is not actively engage in the business or not stopped business
activities; as apprehended by the Leamed Roc. The ground for strike-ofii.e. -no uusiness
operations for a period of last two financial years.. is not correct.
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12. Further that, the Petitioner Company has Reserves and surplus of Rs. 1,40,675l- and Total
Revenue ofRs. 55,74,1661- as reflected in its Audited Balance Sheet as on 3l'r March.
20t'7 .

- sd/- [q

13. That, the Company has not deposited heavy cash in its Bank Account during the period
of Demonetisation i.e. from 8rh November, 2016 to 3l'r December, 2016, instead of
regular tmde deposits, as noticed fiom the annexed Affidavit along with this
Petition/Application.

14. Hence, upon considering the facts and circumstances of this present petitiorl/application,
this Bench is ofthe view that, it would bejust and proper to order restoration ofthe name
ofthe Petitioner Company in the Registff ofCompanies maintained by the ROC.

15. Accordingly, this Petition/Application is allowed. The restoration of the petitioner
Cornpany's name to the Register of Companies maintained by the ROC pune, is hereby
ordered, with a direction that the Company shall cornply with the provisions ofthe Act.
And further it will be subject to pal,rnent of costs of Rs. I 5,000/- (Rs. Fifteen Thousands
only) to be paid by way ofDemand Draft in favour of',pay and Accounts Offic€r, Ministry
ofCorporate Affairs, Mumbai", within 7 days from the receipt of the duly certified copy
ofthis Order, to this office. Consequentially th€reupon th€ Bank Account/s iffreezed shall
get defreezed and to be operated by the p€titioner Company.

16. This Petition bearing No. 836/252NCLT/MB/MAH/2017 is, therefore, disposed ofon the
tenns directed above. The Leamed ROC shall give effect ofthis Order only after perusal
ofthe Compliance report ofcost imposed. The Company is directed to file i[ the riquired
documents and shall fulfil other relevant statutory compliances within 30 days from
Restoration of its name in the Register of Companies maintained by ROC.

Bhaskara Pantula Mohan
Memebr (J)

M. K. Shrawat
Member (J)

l2th February, 2018

3ll'agc


